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because of this very fact we shall have to
kecp in mind in certain areas that even if
we produce more cven at the 85 per cent
capacity or sometimes cven at the 100 per
cent capacity utilisation, there are bound
to be losses because of the quality of the
coal, becausc of the high ash content, and
we cannot avoid these types of productions
because apart from employment genera-
tion and other factors, there are certain
locational advantages. Therefore, certain
things are really complicated. We have
taken certain steps, as I have indicated in
my wiitten statement, and certain  more
steps are being contemplated and T am
really wontied about the situation as 1
mentioned on a number of occasions that
a peculiar force has behaved in the sensc
that the hon. Members have said. Last
year the severest drought year was  there,
but you have noticed that the annual rate
of inflation was just 6.5 per cent. Even
in Januaiy it was just 2 per cent. For this
year, the economic explanation is, it is the
delaved mpact of the drought,  Similarly,
this year we are having good kharif crop,
rabi ¢rop has yet to come, 1t 1s told that
production may be of a very high order,
but the impact has not yet been felt.  This
is a fact,
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Restrictions by LA on Marriage of Air
Hoslesses
*¥7. SHR1 R P. GATKWAD : Will
the Mininter of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Indian Arrlines has
placed a restiiction on Air  Hostesses not
to marry for four years, while in Air India
the restriction 1s only for two year's ;
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(b) the reasons for keeping the Air
Hostesses waiting for four year’s : and

(c) 'thther Government would relax
the period in view of the changed times ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) The restriction placed
on airhostesses barring them from marriage
within four years of their service is uni-
formly applicable to air-hostcsses of both
Indian Airlines and Air India.

(b) If the above bar on marriages is
removed, Indian Airlines would have to
appoint a large number of additional air-
hostesscs to substitute for those proceeding
on long maternity leave.

(c) No relaxation is contemplated.
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